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ORDER SHEET FOR MAGISTRATE'S RECORDS 

DISTRICT: LAKHIMPUR

IN THE cOURT OF ADDITIONAL CHIEF JUDICIAL 

MAGISTRATE, LAKHIMPUR, NORTH LAKHIMPUR

Present-MD,F. U. CHOUDHURY, AJS 

ORDER 

29.10.2021: Accused is present and vide 

petition No. 2104 has prayed for time 

which is allowed considering the 

ground shown. 

Complainant is absent without 

any step. Perusal of case record shows 

that the complainant was supposed to 

submit evidence on affidavit of his 

witnesses today. 

Further, this case is pending since 

09.01.2020 for evidence of complainant

side but the complainant has not yet 

submitted evidence of a single witness. 

This shows that the complainant has 

already got more than sufficient time to 

prepare and submit evidence but failed 

to do so and even remained absent 

without any step today. As such, the 

evidence of complainant side is hereby 
Addl. ChiefJudicral Magmstr: Closed. 
Lashimpur, Novih Lallumpur
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29-t0 2021 At this juncture, I would like to 

- Leulg quote the decision of Hon'ble Gauhati 

High in the case of State of Assam Vs 

Dhani Rajbongshi @ Daaniram Das and 

Anr reported in (1985) 2 GLR (NOC) 2, 
wherein it was held that - "f_the 

prosecution is_ not at all adiligent and 

there is_"pronounced negligence or 

recalcitrance" on its part, the court has 

to say at some stage that it would not 

adiourn the case ad infinitum, and 

thereafter give its_decision on the 
question of quilt of the acCUsed on the 

basis_ofwhatever evidence be on 
record.The word findsin section 

251A(11) which a/so means "to arrive 

at" apart from "to_determine after 
judicial enquiry" has to take care of the 
cases, where no evidence at all is 
brought on record to sustainthe charge 

due to pronounced negligence of the 

prosecution _to examine its _witnessES

despite suficient opportunity having 
been given, whereupon the court will 
have no alternative but to arrive at the 

Addl. Chief Judienal 
Magetrate 

Iakhimpur. Norih Lakhunpur conclusion of not gquilty" 
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210 2011 Considering the above, and also 

odd having regard to the provision of 

Section 256 of CrPC, this case is hereby 

dismissed and consequently the 

accused is acquitted. 

Addl. ChiefJudietal Magistrate
Lakhimpur, North Lakh1mpur 


